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(IA No. 83314/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
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UPON hearing the counsel the Court made the following
ORDER
In view of letter circulated by the learned counsel
for the respondent No.1 seeking adjournment on the ground
of personal difficulty of the counsel, adjourned for one

week.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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